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personally so that you could direct the 
Government in this matter. They have sent this 
memorandum to all political parties and I give 
it to you personally so that you can ask the 
Government to take up the matter. 

MR. DEPUTY CHAIRMAN : It is not 
necessary to give the memorandum when you 
have already explained the position. 

PRESENTATION OF PETITION 

SHRI GODEY MURAHARI : Sir, I beg 
leave to present a petition signed by Shri D. J. 
K. Cornelius, Trustee, Navaj-yothi Trust, 
Madras and six others praying for adequate job 
opportunities for the mentally handicapped. 

REFERENCE TO FLOOD   SITUATION 
IN R1HAR 
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I E     ARREST   AND    SENTENCE   OF 
SHRI LAL K. ADVANI AND SHRI 

JAGDISH PRASAD MATHUR 

MR. DEPUTY CHAIRMAN : I have 10 
inform Members that I have received a letter 
dated the 12th August, 1971, from the Sub-
Divisional Magistrate, New Delhi, intimating 
that Shri Lai K. Advani and Shri Jagdish 
Prasad Mathur, Members, Rajya Sabha, were 
arrested on the 12th August, 1971, under 
section 188 I. P. C. for violation of prohibitory 
orders promulgated by the Additional District 
Magistrate (South) New Delhi. 

1 have also to inform Members that I have 
received two communications dated the 12th 
August, 1971, from the Judicial Magistrate 1st 
Class, New Delhi, intimating that Shri Lai K. 
Advani and Shri Jagdish Prasad Mathur, 
Members, Rajya Sabha, were tried by him 
under section 188 I.P.C. for violation of 
prohibitory orders and sentenced till (he rising 
of the court. 

REFERENCE TO SUSPENSION OF 
SHRI RAJNARAIN 

SHRI NIREN GHOSH (West Bengal) : 
Sir, I have a submission. When Shri Rajnarain 
was expelled we on the Opposition did not 
object to it. Naturally when such things occur, 
as you know, in the House the Opposition 
becomes a bit sore but on that day we did not 
object and we could not. Now that we have 
done that I want to make this appeal—why this 
day also he should stand expelled—whether it 
is not possible to rescined that. I would appeal 
to that party also that they should take care in 
future that things are not pushed to such 
impossible lengths. 

MR. DEPUTY CHAIRMAN   : Do you 
want to say anything ? 

(Interruptions) 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS, .. 

 (SHRI OM MEHTA) : No. Sir; not 
at this stage. 

THE LEADER OF THE OPPOSITION 
(SHRI MS. GURUPADASWAMY) : Sir, I 
only want to say one thing. It is very difficult 
for me to make a request I know and some of 
the things that I saw the other day were very 
disturbing. If the Chair and the Members 
opposite can reconsider the situation—the 
punishment has already been made ; he has 
also been removed forcibly from the House—if 
he comes back and expresses Tegret then I 
think we can allow him. 

(Interruptions) 

DR. Z. A. AHMAD (Uttar Pradesh) : Who 
will express regret, Mr. Rajnarain ? 

SHRI M. S. GURUPADASWAMY : I am 
making a submission. I am not sure of that part 
of it but if the Chair, the Members opposite and 
Members here can rescind his suspension for 
today, since he has already been punished, I 
would welcome it. 

SHRI C. D. PANDE : Mr. Goray has 
already expressed regrets. 


